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. | MAHARASHTRA ACT No. LVI OF 1974!

[THE INDUSTRIAL Dlsﬁuqus (MAHARASHTRA AMENDMENT) AcCT, 1974] -
| [26th November 1974]

An Act fnrther to amend the Indnstrit! Dispates Act, 1974 in its application
to the Stnte of Maharashira.

L Xt WHEREAS it is expedlent further to amend the Industrial Disputes Act

7 ¥ 1947, in its apphcatlon to the State of Maharashtra for the proposes herein-
" after appearlng, It is hereby enacted in the Twenty-fifth Year of the Republic’
of India as folloWs

1. This Act may be calied the Industrial Disputes (Maharashtra Amend- gpo gige,
_ment) Act, 1974,

. XlV 2. “In section -7 of the Industrial Disputes Act, l947 in its apphcatlon 10 Amendment

the State of Maharashtra (hercinafter referred to as “the principal Act™), in of section 7
sub-séction (3) after clnuse (d), the following clauscs shall be. mserted, g#,‘i‘.,m
namely:— '
*d-I) he has practised as an advocate or at torney for not less than seven
years in the High Court, or any court subordinate thereto, or any Industrial
Court or Tribunal or Labour Court, canstltutcd under any law for the time
. being in force; or

1947,

(d-2) he holds a degree in law of a University established by law in any
part of India and is holding or has held an officc not lower. in rank than '
that of Deputy Reg:strar of any such Industrial Court or Tribusal for not less
than five years; or”

3. TIn section 7-A of the principal Act, in sub-section (3),— Amendment

(@) in_clause (aa), for the words “an Additional District Judge; or” the of Act XIV
words “an Additional District Judge or an Assistant Judge; or”. shall be of 1947.
subst:tutcd and

(ii) after clause (), the following new clause shall be inserted, namely:—

“(¢) he has for-not less than five years been a Presiding Officer of a
Labour Court, constituted under any law for the time being in force.”

’Fo;.’statement of Objects and Reasons, see Maharashtra Government Gazette, 1974, Pt. V,
p- . ‘
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In pursuance of claiise (3) of articlé 348 of the Constitution of India, the following
translation-in English of the. Industrial Disputes (Maharashtra Amendment) Act, 2003
(Mah. XXIII of 2008), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

A. M. SHINDEKAR,
Secretary to Government,
. Law and Judiciary Department.

MAHARASHTRA ACT No. XXIIT OF 2006,

{(First published, after having received the assent of the President, in the
“ Maharashtra Government Gazette ", on the 26th Jine 2006).

An Act further to amend the Industrial Disputes Act, 1247 in its
application to the State of Maharashtra. )
el -WHEREAS it is expedient further to amend the Industrial Disputes
Act, 1947, in its application to the State of Maharashtra, for the purposes
hereinafter appearing ; it is hereby enacted in the Flﬂ:y-fourth Year ofthe
Republic of India as follows :(—
1. {I) This Act may be called the Industrial Disputes (Maharashtra Short title

Amendment) Act, 2003. and
commence-
(80‘3) ment.
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(2) 1tshall come into force orrsuch date as the State Government may,
by notification, in the Official Gazette, appoint.

Amendment 2, Insection 2 ofthe Industriil Disputes Act, 1947, inits application
of 2 to the State of Maharashtra-théreinafter referred to as * the principal {4 ¢
1947. Act’ ) dn-clause (s)yin.sub-clause (iv)y for:,-the—.;words~:on3"thousand six 1947

huﬂdreci\rufjeéé3 = thefwords® &I thouéand ﬁ\?eihundred ‘upees " shall be

substituted.

TSR TINTE
Amendment 8, In section 9-A of the r1nc1pa1 Act.‘m the proviso,—
of section
O O o (@)rin clause ®sthe: word-%;or2shall-bo added-attherend; === v @
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,(b) _after clause (b) the follow:ﬂg clauseshall be added, namely - -
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